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THE CENTHAL ADMINISTRATIVE TRIBUNAL=-ALLAMASAD BENCH~ALLAHARAD,

TeAsNo, 1624 of 1987,

Mustag Khanli!-illlit!t-iiii_lliii.ll\lqitfitl!fil't ﬂpplicuﬂt.

Veraus

Union of india and DthE‘tEiiilllttiliilll!i!t!rt.il ReﬁpﬂndﬂﬁbS.

Hon'ble Mr, Justice U,C,Srivastava- V.G,
Hon'ble Ty K, Obayya —~&,[,

SROFf gmpluymznt & Training MNew Oelhi's D,0, letter no, DGET—S&ZS/??

(By Hon'ble Mr, Justice U.C,Srivastava-.C,)

This is a transferred case under Section 29 of the
Administrative Tribynals' Act, 1985, The applicant filed = Civil
sult in the.court of Munsif City, Kanpur praying that the decree

for declaration that the office order dated 5,5,1982 passed by
the Reqginal Direcgor, Regional Directorate of Apprenticeship

TYaining, Kanpur in pursuance of direction of the Directorate General
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AP/ TA~11 Ot, 4,3,1982 disentitling him to draw arrears of pay and }
allowences for the period from 30,3.74 to 11.9.1972 is illegal and
ultravires, The said suit wes filed on 11.11.1982 that is some |
three years after expiry of th. date upto which he made claim for
the seid amount, The suit wes filed after giving the notice under
Section 80 C.P.&.. The applicant was appointed as peon in C.T.I.
The applicant started his gervice as Peon having been appointed

to th gaid post in the Institytes on 14,10.,65 and after up-gradation

he was declared surplus on 31.7.1972 and was adjusted on transfer [
at ,D,A.T, Ranpur on the pretiols post from the said date, He

was also considered for the benefit of prohwtion from April, 1974,
Prior to that date His juriors were promoted to the post of Horkﬁr

Shop #Attendant (W,S8,A.) without taking inte consideration the

adverse entries as the same were never communicated to him, Tha
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applicant was acoprdingly pronoted to the post we.e.fe 12.9.79 -in

the scale of Ks, 260 - 350/- on probation which period he success—
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fully completed, Thereafter vide erder dated 5,5,82 for modifica=-

tion of the earlier order dated 11,9.79 he was granted notional RxxH
= f
fixation of pay under Fundanentol Rule 17 in the scale of 260-350/~ |
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applicant is not systaineble end the application decerves to hB 2 *t
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that althnugh he has boen given prnmd‘&iﬁ

"

the bank waoes or the salary or the diffaré“nnamgf._

that date in respect of which claim wes made by hi: g

after the date upto which he made the claim, As t

get his promotion after the decree passed by the Eiu’il E‘ﬁ Tt & -- 1

selection committee ignored the aduerae entries which mara ﬁd;ﬂ
.

him becayse the same were not cunmmiuatad ta him. IE ALY l‘w@

case in which the prmuipla of no work no pay is to he giuan"' &gﬂ, bg 'C
- g v ' . “’

As the applicant did not york on the post from a priqr datﬂ, tla T”
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not be entitled to grrears of ages apd accordingly the dlalm nf! ﬁ

dismigsed and it is acnnrdingly dignissed, No order as to l:ha eﬁsbﬁ%} :
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Dts August 13, 1992,




